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Ill THE ·~E!lTF:AL AI•MilliSTRATIVE TRIBUHAL: ,JAIF'UR BEJ:K~H: JAIFTJP. 

Gate cf order: 13.1.93. 

Deepal: Mul:hija son .:-,f 2hri Aasha Nand Mu}:hija,R, 1
.:. Mul:hija 

Phawan, Opp. S.B.B.J., Rajgarh, District Alwar, Presently 
p:::.3ted ac- Tid:et C·:-lle..:t.:•r, Western Raihvay, Par·~·da Division, 
Bharunch. 

Petitioner. 

Versus 

1. Shri M. Ravindra, General Manager, Western Railway, 
Churchgat~, Bombay. 

(' 
2. 2.hri Dev Faj Sharma, 

Western Railway, Jaipur. 
Divi~ional Railway Manager, 

Respondents 

Mr. R.N.Mathur, counsel for the petitioner 
Mr. Manish Bhandari, counsel for the respondents 

CORAM: 

HON'BLE 3HRI 0.P.SHARMA, MEMBER (ADMINISTRATIVE) 
HOtl'PLE SHRI RATAN PRAKASH, MEMBER (JTJGI~IAL) 

0 R·D E·R 

(PER-H0N!BLE-SHRI-0.P~SHARMA 1 MEMBER· (ADMINISTRATIVE) 

In this contempt petition filed under Section 17 of the 

Administrative Tribunale Act, 1985, the petitioner 3hri Deepak 

Mul:hi ja has prayed that the reepondents may be euitably 

punished for commiting contempt cf court in not complying with 

the directic,ns .:.f the Tribunal c•:•ntained in its· order dated 

1:2. ·~· .1':•·;,-J, passed in •)A n.::.. 17(•/·~..J, Shr i ramlesh Kumar ~ cJthers 

Vs. Union of India and others. 

2. The dire•::ti.:.ns of the Tribunal .::.Jntained in para 8 ·Jf 

its corder r.ead as under:-

",8. vJe have •::.:.nsidered the matter carefully, in the 
circumstances ·=·f the present case, \ve di re.:::t the 
Government respondents that they shall in the firet 
instance, offer app·:.intments t.:. the perso:.ns initially 
nominated for appointments as Ticket Collectors in the 
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Jaipur Division in the order of th~ir senicrity to the 
extent va-::an.::ies are at preeent a•Tailable after 
considering ~ases 0f persone rendered surplus. Those 
wh·=-· cann.:.t be a\:.s.:-.rl:-ed in the Jaiput· Diviei.Jn f·:.r the 
reaeons given by the government respondents, may be 
offered app·:·intments in the neighb·:•uring Divisi.:.ns .:.f 
Jaipur in the Western Railway and may alec. J:.e .:.ffered 
app·:·intments in .:.thee Divisi·:·ns .:,f the Western Raih;ay 
in the .:-.rder of their seniority in the merit list. 
Those of the applicante wh.:· have nc.w e:-:preseed their 
wi 11 ingnee.:- to:·· J:.e ar,.p.:oi n t ed.'abs.:.rbed in the Bombay 
Divisi.)n may be ap~_: .. :-.inted,'al:.sc·rbecl th~rein at present. 
Ae e._:-. .:.n as va-::an•::ies start t.e•:::•:'1min9 availe:.ble in the 
Jaipur Divisi.:.n, th.:·se c.f the applicants who:. are J:een 
to come back to the Jaipur Division may be brought back 
to Jaipur Division in the order of their seniority. We 
make it clear that the persons brought back to the 
Jaipur Division in accordan~e with directicns given 
above shall n.:•t l.:•se eenic.rity as per their .:.rigin31 

- r. merit p.:,siti.:.n. The dieecti·:.ns given in this para9raph 
shall be appli-::able to all the pereons whose name~ were 
fc·rwarded f·:•r ap~_: . .:,intment.'al:os.:.rpt i·:·n as Ticket 
Collectors in the .Jaipur Divisi.:.n, re9Etrdless .:.of 
whether they have filed apr·l i .::at i .:•ns bef.:.re the 
Tribunal or not. This is intended t.:·. eneure that n..:J 
injustice ie done to persons who may otherwise be 
senic·r t.:. the appli·::ante as per their merit p.:.siti..:m. 
We expect that the resp•:.ndents shall app.:oint,'absc.rb 
these pers.:.ns in a.:::.::.:.r.1an•::e with the at .. ='ve clirecti.:.ns 
without any undue delay, as they have been awaiting 
app.:li ntment s, f.:·r .:.ver a yeat· n.:.w. We maJ:e it clear 
that the right of the private resp.:.ndents otherwise 
eligible· fr:.r the pe-ste ·=·f Ticl:et c.:.llect.:.rs shall n.:·t 
be effected." 

') - . The respondents filed their reply to the contempt 

pet it ion. The Tribunal had given certain directions on 

20.8.1997. Thereafter the respondents have passed order dated 

15.1:2.1997 t.y which they have transferred the petiti.:.ner, 

amonget others, to Jaipur Division. Thue, the direction of the 

f -Tribunal regarding tranefer J:.acl: .:,f the petiti.:·ner t·:· J.=tipur 

Divis i .:.n has been •::ompl i ed vli t h. The learned .:::.:.unsel f.:.r the 

petitioner has, however, pointed out that there is no epecific 

mention in this order regarding retention of the seniority of 

the petit i c.ner in a,::.::.:.rdan•:::e with the .:.rder ·=·f the Tribunal. 

The Tribunal had directed that on transfer to Jaipur Division, 
I 

the petitioner shall not lose his eeniority as per his original 

merit poeition. In view of the apprehension of the petitioner 

that his seniority may not be maintained as per the directions 
r\ 
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of the Tribunal and after hearing the learned counsel for the 

partiesj we direct that the reep0ndents shall mate a specific 

order with regard t0 the seni0rity of the petitioner in 

acc0rdance with the directions 0f the Tribunal. The respondents 

may further inf.:.rm the pers.:ms menti•:.ned in th~ C·rder dated 

15 .. 1~.1".:197 that th.:.se .::.f them wh·:J have not joined the Jaipur 

Division under the apprehensi0n that their origin31 seniority 

may not be retained may now j.:.in the Division within fifteen 

days of their The 

petition stands clieposed of. Notices iseued are 
(.; 

dis·::harged. A 

cc.py .:.f the .:.rder dated 1: .• 1::.1·.:;,·~l7 has been ta}:en ·:·n rec.:.rd. 

~f)~ (1---J 
( RATAN PRAF~A2H) ( 0. P. 3HARli1A) 

JUDICIAL riJEMBER ADMINISTRATIVE MEMBER 


